
{OPEN COUR.T) 

CENTi.iAL ADMIIV7ST-RATIVE T.lllBUNAL 
ALLAHABAD BENCH. ALLAHABAD 

ALLAHABAD this the 29th day of August, 2007. 

HONt:SLE MR. ASH OK S. KAR.AMADI, MEMBER- J. 
HON,BLE MR. P.K. CHATTERJI, MEMBER- _A. 

REVIEW .APPLICATION NO. 18 OF 2006 

Union of India through the Secretary, 
M/o Communication, D/o Posts, Govt. of India, 
Barrsad Marg, New Delhi : Applicant 

VERSUS 

Makhanju Bind, Si o Late Katru Bind, 
R/o Village- Bhela, P.O. Samodhpur , Distt, .Jaunpur . 

... . .. .. . . .. . . . ... .. Respondent 

_IN 

OR:i:Gl:NAL APPLICATION NO. 41 OF 2004 

Makhanj u Bind ............... Applicant. 

'VERSUS 

Union of India and others 

................. Respondents 

Present for the Review Applicant: 
Present fo..,.. he Revi ~7 .. .espondent : 

Sri S. Srivastava 

ORDER 

E .MR. ASHOK S. KARA11tIADI, JM 

This Review Application is filed against. judgment and order · ate · 

17.0.:..2006. TI c g.tJ.•~Va..TJ.ce of the applicant rs that while 

., 

passing the 

~ .. .. 



2 

order, certain procedural aspect with regard to income were not taken 

.into consideration and, therefore, the order requires review 

2. V./e have heard S1-i S. Srivastava, Iearned counsel for the Review 

Applicant and perused the contents stated in the accompanying Affidavit, 

On perusal of the order and the grounds taken by the review applicant, 

we do not find any justifiable ground to review the order as the scope of 

review is very limited, :if the order suffers from error apparent on the face 

of record or the mistake crept in the order. As the Hon 'ble Supreme 

Court has held that the grounds, which are in the nature of the grounds 

to be taken in appeal, cannot be taken as the grounds for reviewing the 

order and such having regard to the facts and circumstances of the case, 

the grounds taken in the Review Application does not come within the 

purview of review, Therefore, the Review Application is r ejected. 
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(ASHOK S. KAR.AMADI} 
MEMBER-J. 

(P.K. CHATTERJI) 
MEM"'"' R·A 

/Anand/ 


